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on CPI office at
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

LATHI-CHARGE BY POLICE ON STUDENTS
AND POLICE RAID ON C.P.I, Party OFFICE
AT CHANDIGARH ON 26TH AuvcusT, 1981.

SHRI RATANSINH RAJDA (Bom-
bay South): I call the attention of
the Minister of Home Affairg to the
following matter of urgent public
importance and request that he may
make a statement thereon:

‘The Reported lathi-charge by
police on students and reported
police raid on C.P.I. Party Office at
Chandigarh on 26th August, 1981."

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
Sir, according to information received
from Chandigarh  Administration,
members of All India Students Fede-
ration and the Punjab Naujawan
Sabha who had given a call that they
would gherao the Punjab Vidhan
Sabhg for three days in support of
their already voiced demands gather-
ed in the parade ground Sector-17 in
Chandigarh on the morning of 26th
August, 1981, and they were addressed
by their leaders. At about 12.30 PM,
a crowd 500 to 600 strong started
marching towards the Vidhan Sabha
building and violated the prohibitory
orders under section 144 Cr. P.C.
About 100 yards from the Uttar Marg,
the two Executive Magistrates, pre-
sent on the spot alongwith the police
officérs warned ihe crowed ihai iney
were wiolating the prohibitory orders.
They were also requested to leave the
prohibited zone, However, the crowd
started throwing stones and hurling
sticks at the police force. In these
gireumstances, the police resorted to
a cane charge to stop the crowd from
proceeding further towards the Vidhan
Sabha. Some of them, however, man-
aged to reach the barricade In front
of the Vidhan Sabha building and

AUGUST 31, 1981

Changdigarh, (CA)
indulged in acts of violence o¢ausing
injury to a police officer,

A number of demonstrators who
had earlier been dispersed from near
the Punjab Vidhan Sabha building
hag gathered near the bug terminus
and were likely to damage the pub-
lic property., The police force led by
Senior Superintendent of Police and
Additional Superintendent of Police,
Chandigarh went there. On seeing
the police party the demonstrators
who were armed entered the C.PI.
office in Sector 21 ang which is only
about 150 yards from the bus termi-
nus. The police had then to enter
the building to effect the arrests to
prevent the demonstrators who had
taken refuge inside the building from
indulging in acts of viclence,

enquiry has been
District Magistrate,

A magisterial
order by the
Chandigarh.

12.42 hrs.

[MRr. DEPUTY-SPEAKER in the Chair]

SHRI RATANSINH RAJDA: Mr.
Deputy-Speaker, Sir, the Statement
of the Hon. Minister of State for
Home is highly unsatisfactory and he
Has tried ty defend what is indefen-
gible. This ugly incident at Chandi-
garh raises certain fundamental ques-
tions. In pursuance to a call given
by the All India Students Federation
and SFI, about two thousand students
met in Chandigarh and starteq pro-
ceeding to the Assembly House,

Now, what were their demands?
They demanded empioymeni aiiow-
ance, cheap education, parity in tui-
tion fees, democratic rights for all
students to education &ng they pro-
tested ageainst the CIDd circular ask-
ing the Educational institutions to re~
fuse admission to leftist students.
As the students started proceeding to-
wards the Vidhan Sebha, a foree of
policemay cordongg them, Students
insisteq to proceed further. This took
place at a distance of one Rilometre
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from the Assembly House. When
studenity insisted and allegedly tried
to break the corden of the police, po-
lice resorted to brutal lathi charge.
This is not the incident which hap-
pens usuaily, where police resorts to
milq lathi charge. Several questions
will have to be gone into. Lathi
charge was a brutal lathi charge,

" uncalled for and unwarranted, Usual-

ly pollce is required to tackle the
situation very tactfully and use mini-
mum force and that too as a last re-
sort. Here that was not done. Police
acted jp a manner as if it was a pre-
meditated and pre-conceived thing in
the ming of the police to brutally
lathi charge students who came out
with the demonstration.

Now, Sir, they not only vesorted to
brutal lathi charge, but they also
chased the students up to a distance
of three kilometres. Thereafter, eighty
people were arrested and some more
arrests were made thereafier.

Second part of the incident was
the police chased them. Thereafter
two hundred policemen went berserk.
They went completely mad and lost
their own control and the custodians
of law angd order took law into their
own hands, They became lawless,
and they attacked and raided the
head-quarters of the CPI in Chandi-
garh. What was done in the CPI
headquarters was a very serious mater.
When the headguarters office
of a recognized all-India party is
raided, I would say that police com-
xn.ltted criminal trespass in entering
the headquarters of CPIL.

Many students who were injured
in the lathj charge were being given
first aid. These students were assaul-

ted again. They  were mercilessly
beaten. W were insulted,
Not, only that, were taken away

and the entire furniture was in sham-
bles, One room which was given for
MLAg of the Punjab Vidhan Sabha
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was completely in shambles. Type-
writers were taken away, Almirahs
were broken open. All these acts
of the police were beyond their rights
ang beyond their orders—which they
ought not to have resorted to, 26th
of August was a very black day in
the annals of public life of Cnandi-
garh, and ip its history. And that is
why it has become g very aerious
matter. _ Uy

It is a very serious matter because
in this country we are wedded te
the rule of law. There is democracy
in our country. There are certain
fundamenta] rights. In the dark Bri-
tish days, when the Britisherg were
trying to trample under foot all the
civil liberties of the people, Pandit
Jawaharlal Nehru stated that that
was g police raj where there was ‘no
vakil, no appeal and no dalil’ That
is how Nehru Ji described those days.
I am now asking: “Are we under
Police Raj?” This Govetnment, it
appears, wants ‘no argument, no de-
mand and no demonstration’ as against
‘no vakil, no appeai and no dalil of
those days, - :

It is the fundamental right of every
citizen to come out with demands;
and the students were not attacking
the police. It was the iundamental
right of students to comg out with
their demands. In response to this,
the police went berserk and they tried
to trample all the civil liberties under
foot. All the decency was given 8
go-by by the police. They resorted
to this brutality and vandalism,
[ %

Having said this, I would ask: can
not a recognized political party func-
tion jp this country? This is a fun-
damental question, What right has
the police to intrude, encroach upon
and to criminally trespass into the
headquarters of CPI? To-day it is the
CPl. Tomorrow it may be against
any other political party. They may
enter the office of any trade union.
In this way, the police are setting
wrong precedents. This creates a
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serious situation for the citizens. No
citizen worth his salt ang no citizen
who believes in civil liberties will
tolerate thig sort of ‘zulum’ on the
part of the police.

MR. DEPUTY-SPEAKER; Pleas:

conclude with a question.

SHRI RATANSINH RAJDA: To-
day jt is CPI; tomorrow it may be
Janata Party, or the Bharatiya Janata
Party, or DMK or Anna DMK also.

SHRI C. T. DHANDAPANI (Polla-
chi): DMK's office was not raided by
the police. DMK's office at Coimba-
tore was raided by CPI and CPI (M).

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum): \hat hap-
pened during Emergency?

SHRI RATANSINH RAJDA: This
raises a very fundamental question.
I would like to ask the hon. Minister
whether jt is not true that such at-
tacks on peaceful demonstrations con-
stitute an assault on the right of free
association which is 3 fundamental
right guaranteed by Part III of the
Constitution? Secondly, the Minister
has also declared in his statement
that a Magisterial enquiry is going
on. That is adding an insult to the
injury because the case of the police
is completely indefensible and the
inquiry is merely an eye wash, There
must be a judicial enquiry, What are
the reasong for non-cooperation by
the CPI in the enquiry of the Gov-
ernment? The members of the CPI

Bma 81l wrintitne MThayr said wa aw. nnt
MIE Wil Vi si0: LMT) SGiIUy WE RLE JUb

going to cooperate in this enquiry.
They have no trust in this enquiry.
‘Wil the Minister give us reasons why
they have declareq their non-coope-
ration? Will the Government also
assure that in future no headquar-
ters or gny office of any political party
would be attacked, or would be raided
by the police?

Every day we gee that demonstra-
tinns are being staged in front of
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the Parliament House and sometimes
occagsionally a mild lathi-charge take
place. But this was an unpreceden-
ted brutal lathi-charge by the police
and the police had taken the law into
their own hands. Action should be
taken against those who are respon-
sible for this.

SHRI YOGENDRA MAKWANA:
1 would like to deny all the charges
made by the hon. member against
the Chandigarh police. The police
did make a cane charge when the
crowd became unruly.

SHRI RATANSINH RAJDA; But
here are the photographs where the
police was chasing the students jn that
area, The hon, Minister must have
seen it.

SHRI YOGENDRA MAKWANA.:
Police had to chase them  because
they became unruly and started
throwing stones at the police; they
weTe hurling stoneg at the police and
were abusing the police. The police
had to run behind them. Whatever
the hon. member had said regarding
taking away of filles, typewriters, etc.
from CPI office is also factually iIn-
correct,

SHRI INDRAJIT GUPTA (Basir-
hat): The typewriters were not
taken away; they were broken; they
were smashed by the police. You are
right.

SHRI YOGENDRA MAKWANA:
The gllegation made by the CPI hon.
member regarding breaking of type-

e s » . ~ mnli
writers is alsc not correct, The peolice

enteregj the city office. The police
wanted to arrest thosg who were in-
dulging in the act of violence, When
anybody commits a crimina] offence,
when it is & cognisance offence, it is
not necessary even to take warrants
to enter the premisés to arrest them.
So, this is not a criminal trespass, as
the hon. member had described it.
He had put only two questions, One
is about the judicial enquiry. I have
already sald in my statement that a



345  Lathi charge by
on CPI office at

Magisterial enquiry has been ordered
in this case; anq after the enquiry if
there iz any excess on the part of the
police, if they had committed any
mistake, necessary getion will be taken
against those who are responsible for
it. His second question was that there
was an assault on the free ussocia-
tion. There is no ban on f{free
association and making even demons-
trations, if they are peaceful. We
never prohibit any peaceful demons-
tration. In Chandigarh, on an average,
every day, there are 5-6 demonstra-
tions, and the Chandigarh palice has
a record for this. I would like to
point out to the hon. member that
on the previous week, there was an
Harijan agitation in which nearly 28
police men were injured. Six of them
were officers—3 Sub-Inspectors, 2
Dy. SPs and 1 SPs. Two were seve-
rely injured. One DSP is in the
hospital and he is in a serious con-
dition. One Inspector was also se-
riously injured. The Chandigarh Po-
lice has glways tactfully handled the
situation ang they had not attacked
the demonstrators, But here when
they became violent and started
throwing stones and using their lathis
which they were carrying, there was
no other go for the police but to re-
sort to cane charge.

MR. DEPUTY-SPEAKER: Shri
Ram Vilas Paswan—Absent. Shri
Chitta Basu.

SHRI CHITTA BASU (Barasat):

Sir, I have heard the statement of
the hon, Minister and also tiie reply
he has furnished. The stal ‘ment and
the reply he has now given are no-
thing but a callous evasion of truth.
And so far as the statement is con~
cerned, it js merely a reproduction ang
reiteration of certain information
which has been given by the Chandi-
garh Police staff. And it is not ex-
pected—and it is not the duty of the
Minister in charge of Home Affairs—
to reproduce what has been given by
the Police in Chandigarh. Instead of
applying  his mind, insteag of having
an enquiry ‘into the matter he Just
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gives out something which is farthest
away from the truth. It is nothing
but a green signal for the Police.
Whether there is a democratic right
of the people of our couniry to go to
the Vidhan Sabha and ventilate their
grievance is the question. Students
and youths of Chandigarh have got
that right, as I said Parliament will
uphold that right, not only of the
people of Chandigarh but of the peo-
ple all over the country based &s it
is on certain democratic demands.
You will understand nature of the
demand. They wanted that there
should be employment, or in case of
unemployment, they should be given
unemployment allowance. The stu-
dents and youth demandeq that edu-
cation should be made cheap. They
also demanded that there should be
parity between the tuition fees char-
ged by the Government colleges and
the feeg chargeq by the private edu-
cational institutions,

MR. DEPUTY-SPEAKER: Hg has
already read it.

SHRI CHITTA BASU: But you
must also know it. There are 148
private colleges and 36 Government
colleges in Chandigarh. The private
colleges are charging four times the
fees charged by the Government col-
leges. It is quite natural that the
students should say that the tuition
fees should be reduced or atleast made
equal to the fee chargeq by the Gov-
ernment colleges,

A most dangerous precedent has
been created by the Police there. They
have prepared a list of students, and
they have sent a circular to the heads
of the educational institutions request-
ing them—or ordering them not to
accorq admission to any of the stu-
dents listed in it. What is the future
of those students whose names have
been lised by the CID? They are all
free citizens of our country and as
students and youths of the country,
they have got a right to be members
of the union of their choice. They can
be members of a union of thelr choice
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and the Police has got nothing to do
with it and the Punjab Police CID has
issued a circular that the students who-
8¢ names are listed and which list has
been sent to the heads of institutions
that they should not be admitted in
the schools, colleges and universities
there. Is it not an infringement ypon
their Fundamental Right? Is it not a
case of denying the students or youth
of Punjab the Fundamental Right of
association and attending a union of
their choice. This is the way hpw
the Chandigarh police are acting. Even
today I have got a list with me.
Seventy students have not been glven
admission. Why? How can the Pun-
jab Police interfere with their Fun-
damental Right to join the union of
their choice? And this Minister tells
us that the lathi chafge had to be re-
sorted to. Lathi charge was done in
a epirit of vengeance, in g spirit of
brutality. If you allow me, you look
at this picture. It is not from the
New Age or the Patriot, it is from
the Times of India. Look at this pic-
ture. The picture will show that with
a sense of vengeance, a sense of re-
venge, a savage attack was made on
the peaceful students. I want to lay
it on the Table of the House. Even
you will be astonished to learn—here
is a picture of a student who has been
arrested, brutally injured and taken
to hospital and he has been kept
chained in the hospital bed. (Interrup-
tions). Is this a civiliseq Govern-
ment or are we in a jungle?

SHRI SATYASADHAN CHAKRA-
BORTY: That is Mrs. Indirg Gandhi's
democracy!

SHRI CHITTA BASU: A student
who has been brutally injured in the
lathi charge, is taken to the hospital
and is kept chained to the hospital
bed. Is he a criminal? Has he not
got the right to demonstrate, the right
to demand education, the right to de-
mand employment or employment al-
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lowance? If he goes to the Vidhan
Sabha, a lathi charge awaits him and
he gets injured, taken to the hospital
and is kept chained to the hospital bed.
This js most savage behaviour and it
shows how the police acted.

He has given some examples of
police excesses, I also want to give
some excesses. About 200 police arm-
ed to the teeth entered the CPI office
at Chandigarh which is 5 KM away—
it has to be taken note ol—from the
scene of the demonstration gng which
is about 1 KM away from the so-
called bus terminus. The police en-
tered intp the office of the CPI. What
did they do? They were not there
simply to arrest some people. They
ran amok. They displayed unusual
frenzy and abused womenfolk, beat
up whomsoever came their way, for-
ced open ang broke the doors, win-
dows, almirahs and cupboards, took
away Some party filles and records,
typewriters and wooden furniture.
The whole office has been left in
a shambles.

MR. DEPUTY-SPEAKER; Please

put your question.

SHRI CHITTA BASU: About 54
party functionaries and party leaders
were there, including the State Gen-
eral Secretary of the CPI, They did
not take part in the demonstration;
they were engaged in their usual rou-
tine work in the office. They were
arrested from the premises of the
party office without showing any
reason, without producing any war-
rant, nothing of the sort, Even women
members of the party were—I have a
temptation to use very strong lan-
guage, but I wil] say it very mildly—
women party members  were
abused and intimidated. Mrs Jogendra
Malhotra and Mrs, Mohinder Virk
were abused. (Interruptions). Would
the hon. Minister go and ask them
whether the women members of the
CPI were abuged and Intimidated? As
I have already placed before you,



Lathi charge by
on CPI office at
three students have been kept chain-
ed to the hospital bed. One picture
I have just now shown you.

Now I am coming to the Senior
Superintendent of Police, Chandi-
garh SS.P, Chandigarh..**

MR, DEPUTY-SPEAKER: Please
don’t mention the name.

SHRI INDRAJIT GUPTA: It has
come In the papers.

MR. DEPUTY-SPEAKER: You can
just say, “S.S.P.,, Chandigarh”., We
are not concerned about the name.

SHRI CHITTA BASU: S.S.P.,
Chandigarh was personally respon-
sible for these reported cxcesses, He
has reported to have taken out his
service revolver and brandished it
before Mrs, Malhotra, threatening her
with dire consequences, There are 189
students and youths still under de-
tention, Some of whom have been
badly injured. 90 demonstrators have
still been missing. They have not
yet returned to their places. These
excesses, to speak in the mildest
form,  were Dbrutal and barbarous.
These are the precursors of the days
to come. This shows authoritarian
trend and this trend is going to be
irreversible. They want to stifle the
voice of dissent and the right to pro-
test. They want to lauch attack on
the people’s demonstirations and peo-
ple's right to protest.

In this context I may I know from
the hon. Minister whether he is pre-
pared to hold an Inquiry himself in
the incldence of excesses I have re-
ported? Or is he prepared to jnsti-
tute a judicial inquiry? A magiste-
rial Inguiry is not going to bring out
the truth. If the Government is in-
terested in bringing out the truth it
is necessary that it should order for
a judicial inquiry. And in view of
the fact that the aggrieved party,
the CPI, and other democratic and
lefy parties have decideq to boycott
the magisterial a judicial in-.
quiry should be ordered for, What
is the actual number of students who
were arrested? How many of them
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have so far been released? Why have
rest of them not been released? Have
the cases against themm been with-
drawn? If net, will the Government
withdraw cases against them? Would
the Government pay compensation to
the injured and create an atmosphere
or climate of confidence and restore
of normalcy in Chandigarh? Would
the Government dismisg the
Senior Superintendent of Police...**
and take action against all gther police
officers who are responsible for ex-
cesses? If this js not done, the truth
wil] never come gut, In the name of
democracy I want that the Govern-
ment ghould agree t, institute a pro-
per inquiry into the matter so that
the truth is known to everyone.

SHRI YOGENDRA MAKWANA:
The hon. Member has, more or less,
repeated what the previoug Member
has said, As I have already %aid, a
magisterial inquiry has glready been
ordered. Three aspects are to be in-
quired into by the magistrate, They
are: cane charge by the police, arrest
of certain persons and the entry of
the police into the office of the Com-
munist Party of India. I think in
thesg three aspects al] the points of
the hon, Member are covered. This
Inquiry wil] take evidence and meet
individuals alsp who have got com-
plaint against the Police. After the
inquiry is over they will point out in
the findings the role of the police,
On the basis of the report, necessary
action will definitely be taken against
all those who are found guilty. So I
cannot off-hang say whether we will
dismisg a certain officer or not ynless
it is proved that he is guilty....

SHRI CHITTA BASU: Who will
prove?

SHRI YOGENDRA MAKWANA:
The Inquiry Officer. You can ask your
colleagues to present their case and
give factg to the Inquiry Officer go that
everything cames to light.

He has put two or three questions,
One ig about the judicial inquiry. As

**Expunged as ordered by the Chair,
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1 have already said, 5 magistraial in-
quiry is ordered, So, it is not possi-
ble t go in for a judicial inquiry.

He wanted to know how many per-
sons were released. Those who were
arrested on the 27th ang 28th were
released. Those whp were arrested
on the 26th are yet to be released.

Another question was whether the
caseg will be withdrawn, In the case
of demonstrations, where some vio-
lence iy committed by the students or
the demonstrators, cases are institut-
ed. So, it depends upon the merits
of the case, I cannot say anything at
this stage.

Then he wanted to know whether
compensation will be given to them.
In the case of violent agitations, there

is no precedent for giving compensa-
tion.

SHRI CHITTA BASU: Violence
wag caused by the police,

SHRI YOGENDRA MAKWANA:
The Chandigarh administration re-
porteg that there wag violence by the
demonstrators, Therefore, the ques-
tion of compensation does not arise,

There is ng ban on anybody be-
coming a member of any political
party or association, There is ng ban.

SHRI CHITTA BASU: I that case,
You should request the Punjap CID
to withdrawn that circular.

MR. DEPUTY-SPEAKER: Méfm-
bers of the Punjab Assembly can raise
it.

SHRI CHITTA BASU: The diffi-
culty is we cannot raise it,

SHRI YOGENDRA MAKWANA. 1
will look intp what the hon, Member
says about the circular.

Wt e fiewt  (wefga) -
IITEUS wEReT gfea wr SrSrwrk wrst
W W oy waTor H@ Tw W
¥ foedft § wiet a3 st f
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“The police resorted to cane
charge to disturb the crowed from
proceeding further towards the
Vidhan Sabha.”
¥ omar Wit & A w @ R
WRuwdrwr e § 7w A T
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T 9 T AT AT | (suqEra )1

MR. DEPUTY-SPEAKER: “Jathi”
is a Hindi word, while “cane” is an
English word.
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wEl o srag ¥ WX § o ¥
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In the statammamt, he has stated: SHRI YOGENDRA MAKWANA: I

“@n seeing th-mpdh- m.whﬂu said that they, were armed with lathis.
demonstratorg were on- "

tmdthecno;uinmmm. » SHRI INDRAJIT GUPTA: They were

armed with lathis and the palice

8o, may I know from the hon. Min- peopls were having canes, That is

=3 )

ister from what he has stated the
particularg of the arma and the wel-
zure made thereof?

IR vy § fe <t T de fo wifo
witw & wid i W W §
afg gam ower T 9 1 & umR
I gear  wigat § fR @) Wt
o ¥ @Y g IuEr furer waw are

g ¥ ww g T !

May I ask the hon. Minigter whether
the lathi charge of Chandigarh pelice on
gtudents demonstrating for empioy-
ment or unemployment allowance,
cheap education, for parity in tuition
fees, right of education for all stu-
dents was justified by the Govern-
ment, whether it {s a fact that a CID
circular wag issued asking the eduwca-
tional institutions to refuse admission
to those students who are activists of
left unions, gnd whether the Govern-
ment i8 of the view to send a parla-
mentary commities to inquire into
these jncidents?

SHRI YOGENDRA MAKWANA:
Sir, the charges are again repeated by
the hon. Member. So, I do not go
intp them, I would like to reply only
1o the questiong which he has put.

Firgt ig about the particularg of
arms seized. Sir, I said that because
they were armed with lathis and they
were throwing stones—these were the
instruments with them—no arms
were seized from the CPI office. It is
only because they entered there the
f:& wanted to arrest them and

ore en inty the CPI
office; mthey h:l:gy t"iﬁnwe no
reason {o enter into the CPI office,

SHRI PIUS TIRKEY: In the state-
ment it hag been stated that the
students were armed, but they were
net armed.

1700 LS—12

the enly difference. The police had
only canes and the beys had lathis
You are not hers just to reproduce
whatever the police told you, like a
parrot. Why don’t you go there and
logk for yourself and make an inquiry
on the spot?

SBHRI YOGENDRA MAKWANA:
The Cailing Attention was gdmitted
only on 28th August, and there is no
time to go and imguire. Every Minis-
ter has to go by the reports received
from the State or from the Adminis-
tration.

SHRI A. NEELALOHITHADASAN
MADAR: Do mot be a prisoner of the
(Interruptions)

SHRI YOGENDRA MAKWANA:
So, I have to definitely rely on the
reports which I received from the
Chandigarh Administration.

(Interruptions)

Sir, so far as the CID circular is

concerned, I have already said that 1
will look into it. (Interruptions),

So far as the appointment of a par-
liamentary committee to go into this
is concerned, the question does not
arise because there iy a magisterial
inquiry already,

SHRIMATI GEETA MUKHERJEE
(Pansqura): Sir, the sgtatement plac-
ed before the House in to the
Call Attention by the Minister is s0
biank that/ I believe that the late
Iamented Michae] O'Dwyer would
bave been green with envy to read
such a statement, he could not have
dong better. I am sure.

The hon. Minister just now said
that only one day before he has re-

eaived the Calling Attention netice,
be oould not get all the information.
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SHRI YOGENDRA MAKWANA:
No, nd. I got the information, but
there is no time to EO.

SHRIMATI GEETA MUKHERJEE:
So, he coulg not go. So, much before
this, 3 Call Attention has come to
Rajya Sabha. Moreover was it not a
serious enough matter that the head-

quarters of a political party in a State
wag -ransacked.

All Opposition Partieg were de-
manding that a judicial enquiry
should be held and they had also re-
fused magisteria] enquiry, We were
not these question serious enough for
him to go? If he could not g0, he
should have apologised here. But he
could not go. But he could very well
swallow thig shameless police version
of the incidents, I do not know whe-
ther he hag read it properly or not.

1 will read out for your benefit the
answer given to that part which deals
with the CBI.

SHRI HARIKESH BAHADUR
(Gorakhpur); Sir, the Minister is
laughing,

MR. DEPUTY-SPEAKER: Please
listen. Mr, Nadar and Mr. Harikesh
are spoiling the show.

SHRI A, NEELALOHITHADASAN
NADAR: Ig it a matter to Jaugh? It
ig a question which has to be properly
answered.

SHRIMATI GEETA MUKHERJEE:
Has he properly read it? Then I
take it that he has read and swallow-
ed the whole version. What js it? I
am not going to see it.

MR. Bwhm*f-wﬂun It ig in
the form of a question,

SHRIMATI GEETA MUKHERJEE:
Before putting my quention, I will
read a statement to draw r atten-
tion. What is this? The part of
it is that “the students were lathi-
charged and the students near the
Vidhan Sabha"” etc. They said:

“A number of demonstrators had
earer been dispersed from near

AUGUST 81, 1881

police raid 356“

Chandigarh, (CA)
th.PmuabV B.h’lhbuﬂdinl
‘and had gathered near the bus ter-
minus and were likely to damage

é

public property, The Police force
leq ‘by Senior Superintendent of
Police and Additional Superinten-
dent of Police at Chandigarh went
there.”

It seemg to me a clear one. These
students were likely to damage public
property, Where were they? Can
you tell me off-hand how far that bus
terminus was from Punjabh Vidhan
Sabha? And how far ig CPI office
from Punjab Vidhan Sabha? The
statement sayy that the bus terminus
ig 150 yardg from the CPI office. But
it does not say how far that bus ter-
minus wag from the Vidhan Sabha
itself and how far the CPI Office. I
am not particular, Let him say “No™.
Let him say ‘No’, there are 5 Kms.
from Vidhan Sabha and a clear ‘No' to
‘that they are likely to damage public
property’. So, I do not know that
likeliness wag particularly enquired
into, But they were supposed to be
unarmed. Ang he said ‘No, no. They
were armed with brickbatg and canes’.

It is stated in this very statement
why they were arrested and that the
Police were made to enter the building
to effect the garrest, tp, prevent the
demonstrators who had taken g refuge
inside the Building from indulging
in acts of violence. So, the Police
were doing what? They were pre-
venting the students from indulging
in actg of violence, Students who
were supposed to be armed inside
Office, 5 Kms. away from Vidhan
thha with lathis—that also he does
not know—-he doeg not claim more
than that, But Government clajms
to know that. Tg prevent them ‘vio-
lence’ was used. Everybody was
arrested at pisto] point. So, is it not
a greater violence? Sir, to prevent
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Punjab. Were they trying to act
\ Violently with brickbats and lathis?
Very strange. Ag a result of that, the
poliee had to use the pistol inside the
CPIM, office. go, I would like to
know in view of the gerious nature of
the crime committey by the police
there and, above that, I would also
like to tell him that the Chief Minis-
ter Mr. Darbarg Singh even had to
say this, how is it that, the Union
Territory which is better kyown as
Chandigarh Administration which is
under the direct charge of Mr., Mak-
* wana ang Mr. Zai] Singh, when it is
under the direct charge of the .Centre,
this js one of the incidents in the
recent years, that being the situation,
gll the Opposition Partieg in Chandi-
garh refused to cooperate with the
judicial enquiry? That is because of
the callous attitude, Would he not

even now act, not like the petty fog-

ging police official but ag a Minister
tp withdraw the gld grder of holding
a magisterial enquiry and order for a
judicial enquiry or not? Maybe, they
want to cover it uyp by the blind
statement which i full of absolute
untruths. They want to cover that
up and that js why they now want to
hold a magisterial enquiry,

»>

—  There was a circular about the
students, leftist students, whg would
not be permitteq inside. That was the
reason for the agitation. I the
Vidhap Sabha, the Minister earlier
said that this circular would not be
executed. But, it wag being executed
what is the situation. Education
being very much a concurrent subject
and this being a very serious situation
in the political life of our country, in
the democracy of the country, will
he here itself say that such things

«,Wil] be immediately banned and no
further attempt of that kind will be
made in future?

SHRI HARIKESH BAHADUR
Touse....**

BHADRA 9, 1908 (SAKA)
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MR, meh n::m
will not go on record. ny
correct w‘aoy. Don't record. You are
spoiling every serious discussion.
Please sit down. She has put a very
very serious question. You are
spoiling it.

SHRI YOGENDRA MAKWANA:
Sir, if the hon. lady Member had
seen my statement properly, she
would find that I had not given a
clean chit to the policee I have al-
ready said that a magisterial enquiry
has been ordered. If anybody is
found responsible for any misuse of
power or if, they had acted beyond
their jurisdiction, then necessary
action would be taken. I have
already said that (Intérruptions) 1
have not given a clean chit to
the police, About the judicial en-
quiry, I have already replied.
About the circular also, I said
that I would look into it,

13.28 hrs.

SUPPLEMENTARY DEMANDg FOR
GRANTS (RAILWAYS), 1881-82

MR. DEPUTY-SPEAKER: Now,
the Supplementary Demands for
Grants (Railways). The Railway
Minister,

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDEY): I beg to
present a statement (Hindi and English
versions) showing Supplemen-
tary Demandy for Grants in respect
of the Budget (Railways) for 1981-82.

MR. DEPUTY-SPEAKER: Now, the

Hanoa stamd. —ddassmm_ s S s
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14.29 hours.
13.29 hrs.

The Lok Sabha adjourned for Lunch
till thirty minutes past Fourteen of
the Clock.

(**) Not recorded.



